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CENTRAL ADMINISTRATIVE TéIBUNAL, PRINCIPAL RBENCH
oA No.1371/1997
New Delhi, this 9 th September, 1997
Hon ble Shri S.P. Biswgg, Member{A)
Shi'i Kulwant Singh

sfo- late Shri Gore Singh
3~123, Pandav Nagar

New Delhl =110 092 - Anplicant
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Union of India, through

1. Secretary

Ministry of Mines .

Shastri Bhavan, New Delhi
Z. Under Secretary(Admn. )

Ministtry of Mines

Shastri Bhavar, New Delhi - Respondents
(Shiri M. XK, Gupta, Advocate)

ORDER
The applicant, engaged as casual labour urider the

respondents, has challenged the order dated 7th May ,
1887 &z he stands disengaged from service afer wor King
for a, period of 9@ davs as mentioned in the impugnad

order and 1is seeking a direction to the respondents for

his regularisation as a Group D employee.
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. Before I rconsider the above Issue, it would gt}
neoessary. to  state here that the applicant, alongwith

two others, had earlier filed 0A No.261/

o

6 for & <imilar
relief, which was dizposed of on 1Z2.3.96 with &

A3 et T o b Y e e
alirection  to the respondents to Fe-angage him as casial
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Worker as and when work was available in preferencs +

fr%s (50 ey N SIS S o o oy e od D
eshers anc juniors, Accordingly, he was fe-angagsd o
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aaily wages fo PULting water in desert coolers dus Ing
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e summer season as per the. impugned order, whersip °*

has been mentioned that the ne-s '
*Niloned that the period of engagement wWill he
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initially be for a nperiod of 68 days, thereaftter
denending upon the performance ana the requirement.
Apnlicant s period of engagement will not 1n any case

exceed three months and on complettion of three monthsz

his engagement will automatically stand terminated,
3. The case of the respondents that the applicant =
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engdg ement came to an end in August, 1897 as p
impugned order and his services are no more regulred.
However, the learned counsel for the respondents

submitted at the ar that as and when there 1s any

o

requirement/necessary, .applicant alongwith similarly
placed casual employees 'would he considered for
engagement in compliance with the direction dated

12.3.96 inOA 261/96 and that as of now there 1is no

vacancy avallable against which the applicant could be

accommodated,

&, In wview of the above position, the only direction
that can be given at this stage is that the respondents
may conslider re-angagement of the applicant, in

preference to freshers and juniors, as and when work

necomes ave ’labl in accordance with the rules on  the

Q

subject. I do so accordingly.

This O0,A. 1s disposed of accordingly. No costs,
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S.P, BIZSwas)
Mamber (A)
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